IN THE SUPREME COURT OF INDIA
CIVIL APPELLATE JURISDICTION

CIVIL APPEAL No0.4681/2024

INDIAN BANK & ORS. APPELLANTS
VERSUS

ODAT GMBH & ORS. RESPONDENTS

ORDER

1. The challenge in this appeal is to the judgment and order
dated 13™ February, 2024 of the National Company Law Tribunal,
New Delhi allowing the appeal of the respondent-ODAT GmbH and
reversing the order under challenge of the Adjudicating Authority.
2. Having regard to the peculiar facts and circumstances, we are
not inclined to entertain this appeal; hence, the appeal is dismissed.
3. However, the question of law is kept open.
4. Submission of Ms. Purti Gupta, learned counsel appearing for
the respondent-ODAT GmbH that notwithstanding its investment of
Rs.1,45,00,00,000/- (Rupees one hundred forty five crore) only (to
aid and assist the corporate debtor and thereby avert a crisis
situation) no claim other than Rs.9,00,00,000/- (Rupees nine crore)
S—

oorlaedy ONlY, @s approved by the Committee of Creditors (CoC), would be

made, is recorded.



5. Pending application(s), if any, shall stand disposed of.

.......................................... J.
(DIPANKAR DATTA)

.......................................... J.
(SATISH CHANDRA SHARMA)

New Delhi;
April 21, 2026.
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UPON hearing the counsel the Court made the following
ORDER

1. The appeal is dismissed in terms of the signed order.

2. Pending application(s), if any, shall stand disposed of.

(RASHMI DHYANI PANT) (DIVYA BABBAR)
ASTT. REGISTRAR-cum-PS COURT MASTER (NSH)
(signed order is placed on the file)
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